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Pa,_.t of laterest OD advance 
deposits for bookiDl of Lambretta 

Ceato 

7201. SHRIMATI VIDYAVATI 
CHATURVBDI : Will the Minister of 
INDUSTRY be pleased to state: 

(a) whether it is a fact that Scooters 
India Ltd., Lucknow does not pay any 
interest on the advance deposit to the persons 
caocellinl tbe booking of 'Lambretta Cento'; 

(b) if so, the reasons therefor; and 

(c) what are the Government's instruc-
tions in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF INDUS-
TRY (PROF. K. K. TEWARY) : (a) and (b) 
As per the terms of booking tbe Scooters 
India Limited is payinl intere'\t on advance 
deposit in case tbe same re!lults in purchase 
of scooter, but not in the case of cancel-
lation of the bookings. 

(c) A copy of tbe guidelines issued is 
liven in the statement below. 

Statemeat 

Guldllul 10, deployment o/Iunds 
ItJke" Izy the compani~s as 
adva~ 10' booking 0/ )~hic/~s 

The Question of automotive manufac-
turers accepting deposits as advance for 
booking of vehicles bas been engaging atten-
tion of the Government for some time. While 
tbese advances may be essenrid.1Jy in the 
nature of a civil contract. It is not unusual 
for the depositors to expect a reasona ble 
return in the form of interest and seek re-
assurance about their depo~its even through 
Government intervention. It is therefore 
eSlential that amounts receiv~d fr~m deposi-
tors are deployed in a manner which would 
enable the company to make prompt refunds 
of tbe principal amount alongw Jth the inte-
rest. Wltb a view to maintaining adequate 
IICQrity of depositors money, Government 
llavc considered it desirable to prescribed tb, 

followina guideifnes : 

1. Not less than fifty percent of the 
deposits received should be deposited 
with nationalised banks/public sector 
financial institutions/public sector 
Qndertakings Unit Trust of India 
and Housing Development Finance 
Corporation. 

2. The balance amount could be 
utilised by the company as its 
working capital or for deposit with 
private sector companies. However, 
deposit with tbe private sector will 
not be more than twenty-five per-
eent of the total deposits received 
by the company. 

3. The deployment of funds on tbe 
above basis will be relatable to tbe 
deposits available With the company 
on 3C-6·g 4 and at tbe end of each 
of the subsequent quarters i.e. 
30.9.84, 31.12.84 and so on. 

2. The minimum interest payable on tbe 
deposits should be seven percent per annum 
compunded annualy. 

3. Government trusts that automobile 
manufacturers will take suitable steps for 
implementation of these gUIdelines with 
immediate effect. The positIOn of deposits 
and their deployment may kindly be reported 
to the Department of Heavy Industry every 
quarter i.e. 30.6.84, 30.9.84 and so 00. 

Government issued tbese guidelines in 
November, 1983. An additional clause 
stipulating tbat manufacturers should pay a 
minimum 7 per cent per annum inter.est 
compounded was included. Subsequently, an 
amendment was made in the guidelines 
permitting companies to invest in Unit Tru!tt 
of India and H.D F.e. from December. 
1985, the following cases have been exemp-
ted from tbe purview of the above guide .. 
line. : 

<a> Where complete deposits by a 
manufacturing unit do not exceed 
R.s. 10 lakhs at any time. 

\b) Where waiting list does not exceed 
6 months production as a\Io depo-
lits do not exceal. ~s. 50 l,kohl. 
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IlDport of power plaDti by CompaDIes 

7202. SHRI RAM BHAGAT PAS WAN : 
wm the Minister of INDUSTRY be pleased 
to state: 

(a> whetber MIs. Owalior Rayons, 
MIs. Hindalco, Mis. J. C. Mills and MIs. 
Renusagar Power Co. have been allowed 
import of power plants although these are 
available indigenously; 

(b) if so, tbe reasons therefor; and 

(c) the names of companies which have 
xen allowed import of power plants during 
he last three years ? 

THE MINISTER OF STATE IN 
rHE DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MlNISTRY OF 
rNDUSTRY (SHRI M. ARUNACHALAM): 
a) to (c). No permission to import of 
)ower plants bas been given to MIs. Gwalior 
t.ayons, Mis. Hindalco and MIs. J.C. Mills. 
iowever, MIs. Rcnusagar Power Co., 
t.enukoot, have been allowed to import 
me number 67.5 MW Turbo Generator 
)et from GDR under tbe scheme of import 
)f capital goods against Global Tenders 
LS provided in para 40 of the Import and 
~xport Policy 1985- 88. The application 
vas considered in terms of the prescribed 
)rocedure taking into account offers received 
19ainst Global Tender. Indigenous avail-
Lbility of the equipment from Mis. BHEL 
vas also considered before approving the 
mport. Following. approvals have been 
:ranted by the Empowered Committee during 
he last 3 years: 

1. Himachal Pradesh State EI ectricity 
Board, Simla. 

2. Maharashtra State Electricity Board. 
Bombay. 

3. MIs. Indian Petro-chemicals Ltd., 
Baroda. 

4. MIs. Madras Refineries Ltd., 
Madras. 

s. N/a. l\.enusaaer Power Co. Ltd •• --.GOt. 

6. MIs. Hindust8n Petroleum Co 
L d I'J)D. 

t ., Bombay. 

7. Andhra Pradesh State Electricity 
Board, Hyderabad. 

ludustrles ID GaJarat aslal Natural Gas 

7203. SURl RANJIT SINGH GAEK-
WAD: WiJl the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state : 

(a) whether initially with the discovery 
of oil in Gujarat O.N.G.C. approached 
State Government and various industries 
in Gujarat to utilise the Natural Gas for 
Which there was no alternative Ule and was 
Bared in the air; 

(b) whether on the promise of avai-
labilty of gas at reasonable price by O.N.G.C. 
a large number of medium and small 
industries were set up in Gujarat with a 
heavy capital investment; 

(c) whether these industries have become 
non-vla~le due to sudden and manifold 
increase in price of Natural Gas beiDg 
provided to them from around Rs. 300-'700 
during t 976-78 to over Rs. 2400 after 
1982-83; 

(d) if so, whether Government are 
considering rationalisation of the prices of 
Natural Gas; and 

(e) the decision taken in tbe matter? 

THE MINISTER OF STATE OF THE 
MJN1~TRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF FINANCE 
(SHRI BRAHMA DUTT): (a> When pro-
duction of crude oil commenced in Gujarat 
region in 1961-62, the Gujarat Govern-
ment and various industries and ONGC 
made efforts for effective utilisation of 
natural gas obtained 81001 with the crude oil. 

(b) Most of the industries which staned 
using gas were already in existence. ONGC 
had not made any assurance for the 
future price of gas beyond the peri04 0( 
conttU\. 




